
IN THE CENTRAL ADMmISTRATWE TRD3UNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.A.No.458/94 	 Date of Order: 28.4.1994 

BETEEN: 

AND 

J.. The Superintendent of Postoffices, 
?inantapur Division, Anantapur 0  

The Superintendent f Post Offices, 

The Post Master Genral, A.P.SOutherm 
Region, Kurnool - 5. 

The Director General, Department 
of Posts, New Delhi!. 	 -- Respondents. 

Counselfor the Applic'ant 	-- Mr.Krishna Devan 

Counsel for the Respondents 	-- &.Lbhaskara Rap 

CORAM: 

HON'BLE SHRI A;.,3.G0R 	:MEiBER (ADMN.) 

HON'BLE SHRI T. 	 REDDY ; MEMBER (JUDL.) 
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Order of the Division Bench delivered by 

Hon'ble Shri A.B.Gorthi, Member (Admnj. 

in this application the relief claimed by the 

applicant is for declaration that she is entitled to 

Productivity Link Bonus (P.L.Bonus) at the rated applicable 

to the regular postal Assistants from 8.944 to 2.3.90 
- 	 - 

and to direct the respondents to pay the same to her. 

The applicant was selected for apoointrnent as 

Postal Assistant but was initially rnered appointment 

as Reserve Trained pool postal Assistant (RTPPA). She 

worked in that assignment from 8.9.84 to 2.3.90 after 

On 3.3.90 she was given regular postal apintment. The 

applicant claims that she having worked for mor*han 240 

days in each year during the period of 1984 to 1990 she 

is entitled to P.L. Bonjusat the rate as is applicable to 

regular Postal Assistants. 

Heard learned cDunsel for both the parties. 

Nr,Krishna Devan, learned counsel for the applicant has 

drawn our attention to a judgement of the Ernakulam Bench 

of the Tribunal in a similar matter. In that case it was 

held that RTP Postal Assistants Who put in 240 days of 

service in each year ending 31st March would be entitled 

to P.L. Bonus, it was further held that the amount of 

P.L, Bonus would be based on their e'#es' rronthly erripu,lments 
C 

tet±nated by dividing the total emolujments for eachyear of 

4nr1- I-n n4-k.rr nondit- .inns of 

4- 
..3 
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the scheme prescribed from time to time. 

As the applicant herein is similarly situated 

as the applicants In the case (DA.171/89t decided by the 

Ernakulam Bench of the Tribunal we see no reason why the 

applicant should not be given similar benefit. 

Consequen ly we allow this OA at the admission 

to the applicant the same  benef its as granted by the 

Ernakulam Bench of the Tribunal fzErrthe afore-stated case, 

The respondents shall comply With this order within a 

period of 3 months from the date of communication of this 

order. No order as to costs. 

7 
(T .CHANDRASERHARA REDICft) 

	

tORI) 
Member (Judl.,) 
	

Member (Ad,) 

Dated:jjsth April, 1994 

- 	 (Dictated in Open Court ) 

sd 	 Dpuyeqi ul) 

Copy to:- 

1. Th"i Superintendent of Post Offices, Anantapur Division, 
Ananiapur. 

2, The Superintendent of Post Offices, Hindupur Division, 
Hindupur, 

J. The Post [laster General, A.PSouthern Region, Kurnool-5. 

40  Ohs Director Gener1, Department of Posts, New Delhi. 

S. One copy to Sri. Krishna Dovan, advocate, CAT, HydE 

One copy to Sri. K.6haskara Rao, add1. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd, 

S. One spare copy. 
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